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C.A./48/g1 

WN 

0 • A. /462 / 88 

Date I 	Office Report 	j 	 Orders 

i.12.191 Present :Shri M.. Trivedj, 	learned PdvccatE 
for the aplicant. 

Heard learned advocate Shi 

Trivedi for the applicant. This application is 

filed within one year frorr the date of the 

order passed by this Bench in O.A. No.462 of 

1982. The respondent No.2 has not conplied with 

the order of this Bench, Hence we take cogni- 

zance of this applicatior. Notice to be issued 

in form III to Shri Sushj)çjr, Divisional 

Engineer (Telephones), Junagadh, who is oonent 

, No.1 in this Contempt Application , to show 

cause why contempt proceedings are not to be 

taken against him, for non corrpliance of the 

order of the Tribunal. Copy of this order be 

sent alongwith form No. III Notice returnable 

within four weeks. 	<P 

(R.c.BHrT) 	 (A.B.GGRTHI) 
Member 	(J) 	 Member 	(A) 

*Anj 
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	 C..No. 48/91 

in 
).A.o. 462/88 

	

Date 	Office Report 	 0 R D E R 

---------------------------I------------------------------------------- 
24-2-92 	 Heard hr. h.. Trivedj, learned 

advocate for the applicant. The notice 

in Form III was served on the Respondent 

;No.1 Shri Sushilkumar, The Divisional 

Dngineer (Telephones) Junagadh Division, 

{Junagadh on 15th January, 1992 as arpears 

Ifrom the acknowledgement reöeipt of the 
r 

notice. The Respondent No.1 has not carec 

!to file reply on affidavit. Ience as a 

1ast chance the time granted upto 9th 

Narch, 1992 to file reply on affidavit 

which this Tribunal will be 

constrained to pass order procuring personal 

Q 	1presen&of the officer concerned. Direct 
Th 	 I 

c 	Iservice permitted. The matter be listed 

	

J 	on the next available bench. 

	

-"'• 	I 

I (R.C.Bhatt) 	 (h.Y.riolkar) 
iemher(J) 	 Nemher(A) 

	

2.4.1992 	 Mr. Kureshi learned advocate for 

the applicant wants time to check the corr-

I ect position. After the review aprlication 

was dismisse for no removing office objection 

IThe matter is adjourned. 

, 

(R. Venkatesan) 	 (R.C. Bhatt 
Member (J) mbe- (A) 

I 
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OA/462/86 	

( 

	

- F- 	 - 

11/06/92: 	 Present : 	Mr • M • S. Trjvedj learned Counsel 
for the petitioner. 

Mr. AkIl Kure.hj.learned COUnS-1 
for the respondents 

Heard Counsel for the both parties. 
Put 

I 	

up for djctatjon of the order on 18th June,1992. 

H 
I 
( B • B. MAHAHJ') ( 	 ( • L • MEH Tzi I Member (A) 	 Vice Chajan 

frIT 

18,6.2 	
Mr. M.S, Trjvedj learned ccunsel for the 

applicant is pre 	Mr 	rahi learned Counsel 
j 	

for the respondents is also present. Counsel for 

the respondents Says that ith OfV 

Tribunal has been Complied 

	

) 	e91 Off i• ycf .59J±bijdjj 	1 q 	

pr regarding reinstatement of the applicant. sq Io rfxis8 s1rzt 10 rxoltei1b sdz 

He has prays for two weeks tima for eff b 	 payment of ris ,fe9Iqmoo ed o oa1 
bacages. Counsel for the applicant has no te9w owl n.IdhwyIqEano.jjs 

objection. The case may be listed after two 
.QQI.8.V no .E.EsZ 

weeks, 

(R.f1) 	*jt1 	
(BB. Mahajan - Member (J) 	
Member (A) 

*g 

$ 	
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C.A./48/91 
in 

O.A./462/88 

-- 	 - 
Date 'OfficeRecrt  

792 	
Present: None forthe applicant. 

Mr.- Ald.l Kureshi, Adv./Res. 

Mr. i-1 	Trjvedj learned counsel forthe 

applicant is out of statjon Mr. Akil Kureshj learned 

counsel for the respondents to file additional 

reply with a copy to applicant. List for final 

hearing on 27th August, 1992. 

H 
(R.C. Bhatt) 	 (Li.V. Krishnan) £ierrer (J) 	 Vice Chairman. 

*K 
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IN THE CENTRAL ADMINISTRATIVE TRIUNAL 
AHMEDABAD BENCH 

FA 

in 
O.A. 	/462/88 

DATE OF DECISION 27.3.1992 

D.J. Goswarni 
	

Petitioner 

Mr. M.S. Trivedi 	 Advocate for the Petitioner(s) 

Versus 

Union of India, & Ors. 	 - Respondent 

Mr. Ak!]. IQireshj 
	

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. NV Krishnan 	 : Vice Chairman 

The Hon'ble Mr.R.C. Bhatt 
	

Member (i) 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 



:2: 

D.J. GoSwami 

Vs. 

	

1. 	Union of India, 
Through: 
Shri Sushilkumar, 
The Divisional Engineer, 

Junagadh, 
Divis ion Junagadh. 

	

2. 	Shri N.M. Bhadreja, 
A.Z. Phones (PRx), 
Porbandar.- 380 575 

applicant 

espondents. 

ORALJUDGMENT 

C.A,/48/91 
in 

0.A./462/88 

Date :27.8.92 

Per: Hon'ble Mr. N.V. Krishnan, Vice Chajrman 

Present: Mr. M.S. Trivedi, Adv./App. 
Mr. Akil Kureshi, Adv./Res. 

Heard. The learned counsel for the applicant 

submits that the order has been complied with but not 

within the time specified by the Tribunal. The respondents 

submit that a review was filed which was dismissed on 

3.3.1992. Thereafter, the original order has been complied 

with in reasonable time. In the circumstances, we do not 

find any wilful contempt. Accordingly, this application IS 

closed and notice issued to the respondents is discharged. 

(R.C. Bhatt) 	 (N.y. }(rishrian) 
Member (J) 	 Vice Chairnian 


